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In pursuance of the provisions of Clause (3) of article 348 of *Constitution of India”, the
Governor is pleased to order publication of following English translation of the Notification
'No. 51 0/XXX(4)/2023-04(7)/2016, Dehradun dated December 13, 2023 for genral information.

No. 510/XXX(4)/2023-04(7)/2016
Dated Dehradun, December 13, 2023

x NOTIFICATION _
In exercise of the powers conferred by article 234 read with provisoto

article 309 of the ‘Constitution of India’, the Governor is pleased to make the
following Rules in view to further amend the Uttarakhand Judicial Service Rules,

2005:

The Uttarakhand Judicial Service (Amendment) Rules, 2023

Short title and 1. (1) These Rules may be called the Uttarakhand
Commencement Judicial Service (Amendment) Rules, 2023.

(2) They shall come into force at cnce.
Amendment in rules 2. . In the Uttarakhand Judicial Service Rules, 2005
. for the words “Civil Judge” and “Senior Civil
Judge” where ever they occur, words “Civil Judge
(Junior Division)” and “Civil Judge (Senior
Division)” shall respectively be substituted.

By Order,

SHAILESH BAGAULI,
Secretary.
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